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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 739 of 2023
Environment Protection Society (Regd.) S.A.S. Nagar & Anr.
...Applicant
Versus
Ministry of Environment Forest and Climate Change, Govt.
Of India & Ors.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 739 of 2023

Environment Protection Society (Regd.) S.A.S. Nagar
Through its President Harabhan Singh Minhas, FIE, Chief
Engineer (Retd.) aged about 69 years, President of Society, #
637, Phase 3-A, Mohali-1600359,

Email: environmentprotection.regd@gmail.com

Mobile: 9877821818, WhatsApp No. 9814793711.

. Save My Trees Foundation (India) through its coordinator
Daljit Singh s/o S. Labh Singh aged 66 years, # 431, Phase
3-A, Mohali-160059. Mobile: 8054986766

..... Applicants

Versus-

. Ministry of Environment Foreét and.wc.limate Change, Govt.
Of India, Department of Environment: Forest and Climate
Change, A-306, 3rd Floor, Agni Block, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Dilhi-110003.

. State of Punjéb through Chief Secretary, Government of
Puhjab, Punjab Civil Secretariat 1, Chandigarh. |

Email: cs@punjab.gov.in

. Director General, Forest Research’ Institute, P.O. New

Forest, Dehra Dun - 248 006. Email: 'g_;l:g;(;j_‘;jcfre.org

" Division T
al Forest Ofsi
. fic
S.Als. N er

agar
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4. Principal Chief Conservator of Forest (PCCF) HoFF, Forest
Complex, Kumbra Road, Sector-68, S.A.S. Nagar (Mohali),
Pincode 160062.

Email: pecfhoflfpunjabeigmail.com

5. Divisional Forest Officer, Department of Forests and Wildlife

Preservation, Forest Complex, Sec. 68, SAS Nagar.

Email: dfosasnagargmail.com

6. Greater Mohali Area Development Authority (GMADA)

through Chief Administrator of GMADA, PUDA Bhawan,

Sector 62, Mohali- 160062. Email: caligmada.gov.in

| ...Respondents
'Additional Short reply by way of affidavit
of Kanwar Deep Singh, IFS, Divisional
Forest Officer, Sahibzada Ajit Singh
Magar, Punjab, on "éri-‘:half of respondent
no. 2, 4 and 5.

I, the above named deponent, do hereby solemnly

affirm and state as under:- D80CT Atk
That the deponent is working as Divisional Forest

- Officer, Sahibzada Ajit Singh Nagar, Department of Forests

and Wildlife Preservation, Punjab and the deponent is well
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in and file the present Affidavit on behalf of

swear

Respondent No. 2, 4 and 5.

RESPECTFULLY SHOWETH:

That, the present petition is pending for consideration
before this Hon’ble Tribunal and is now fixed for
hearing on 14.10.2024.

2. That, it is submitted that present OA is filed by
applicants for quashing the letter No. Revenue /1455
dated 07.06.2023 of Divisional Forest Officer, SAS
Nagar, alleging that permission for felling of trees
standing on both sides of internal roads of Mohali city
and alleged that DFO, Mohali- has assessed under
value of the trees.

3. That, it is submitted 'and again reiterated that the

same is not a permission for felling of trees and is only

an assessment of tree as per the application received

from user agency (GMADA).
4. That, it is submitted that as per the para No. 4 of the

‘proceeding meeting dated 28.05.2010 of Department of
/O 3] /.r\

S

onzal\Forest Officer
. Nagar




166 a

Forests and wildlife preservation, Punjab (attached
Annexure R1) under the chairmanship of Sh. M.P. Rai,
IFS, Additional Principal Chief Conservator of Forests,
Punjab, the Forest Department through (DFO) carries
out the assessment in accordance with the rate of
assessment of trees. If any Department/Corporation
may request for trees assessment on their land the
same is carried out by concerned field staff of Forest
Department and accordingly the assessment letter is
issued to the applicant.

That, it is submitted that the assessment value of the
tree has been decided as per Proceedings of the
Meeting ﬁnder the Chairmanship of Hon’ble Forest
Minister, dated 01.07.2009 (attached Annexure R2)
and vide Principal Chief Conservator of Forests (HoFF)
letter No. 6599 dated 02-08-2013 (attached Annexure

R3). whereby the price of the standing trees has been

declared.
That, it is submitted that, the:wmarking fees of these

is taken as

trees of Rs 10 and asse%r(:ﬂtfﬁeg of Rs
4\/.-.-._ >

S/'Q p: -
5 &fo 5)
2\ isional Forest Gificer
’// C Al !
@ ©.A1S. Nagar
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decided vide Government of Punjab’s letter number

39/20,/09-FOREST-3/7335 dated 18.08.2009

(attached Annexure R4).

That, it is submitted that, the applicant has wrongly

stated that DFO, SAS Nagar has issued any

permission/order for felling of said trees, whereas DFO

has only carried out the assessment of the timber

value of the trees and has clearly mentioned in said

letter, ‘on the basis of condition as under:-

“1) The above total of 1855 Trees, 21 Poles, volume
1772.15 total Rs.69,46,609/- is forwarded to you after
| applying the reserve price. This should not be treated
as special Sanction /NOC for cutting of trees. You
are requested that for the purpose of felling of
trees you may take necessary action only as per
rules/guidelines of your Department/Competent
Authority.

2) As far as possible, the least number of these trees

should be.cut down. In order to protect the environment

and avoid pollution, it is ;/;ga bed to plafit ten times

(-.7 ;

>
Z|
C
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the number of trees in any place to replace the trees to

be cut down. These plants can be obtained from any
nursery of the Forest Department.

3) The trees have been marked by the forest staff as per
the records made available to this office/ field staff. The
;‘eserve price has been fixéd only on the basis of these
marking lists/abstracts. The responsibility of cutting
trees will be of your department.

4) If there is any kind of hindrance or court case
regarding tree felling/ownership etc. then the forest
department will not have any responsibility in it”.
’4"This may not be treated as special
permission/NOC to cut/fell the trees. As per fules,

you may seek permission - of the competent

authority of your department to get the trees cut/

fell",

It is clear from the above facts that the assessment of

trees was done by the respondent in accordance with stipulated

‘rules of guidelines and there is no question: of violating any law.

WS EEE AN

-~

z| &£
C;\ ‘.I “'_,;"',
C_’, e\ /;":’.' HEA O I E (s .
o~ AL HWVisIonal {Forest Officer
“ g A )fLi Neacar
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Accordingly it is requested that present OA may kindly be

dismissed in the interest of justice.

3L A

Date:Qg.:.‘.‘?:.g‘?aw IR

Place: . Mohaly, 080T UL Kanwar Déep Singh, IFS,
Difisional {forest Dfficerer
Forest SomplexagSector 68,
SAS-Nagarr_ R

VERIFICATION:
day of October 2024

of it is false and nothing

.
B
L -

Verified at Mohali on this .......

. the content of Para 1 to 7 of the instant affidavit are true on

my knowledge and drive from the official record and no part

* ‘ 2
Wi GOy

............ DEPONENT

: . 0goCT 1 T o
Flice: Merdl. - BSenvearPrersSinglicbFs,
Divispnal ForesaiOfficer,

Date: 68..10:202Y




170

'Proceedings of meeting dated 28.05.2010

Regarding the proceedings of the rneeting!lheld
on 28.05.2010 under the Chairmanship of Sh. M.P.
Rai, I.F.S., Additional Principal Chief Conservator of
Forest,Punjab.
The following officials attended the meeting:
1. S. Jitender Sharma, [.F.S., Chief Conservator
of Forest(Hills), Punjab
2.. Sh. Jarnail Singh, I[.F.S., Conservator of
Forest, Bist Circle. |
3. Sh. Parveen Kumar, Conservator of Forest,
Shivalik Circle, Punjab
4. Sh.S.S. Bhatti, I.F.S., Coﬁservator of Forest,
Soutthircle, Punjab, Patiala.
i 5 Sh Dharminder Sharma, Divisional Forest
Officer, Patiala.
6. Smt. Shailendra Kaur,' Divisional Forest
Officer.

7. Sh. Balvir- Singh, Divisional Forest Officer,

Fathegarh Shaib

Divisionh| Forest Office
er
S.A.S. Nagar
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Sh.V.P.S. Sandhu, Divisional Forest Officer:

Mansa.
9, Sh. Satinder Sagar, Divisional Forest Officer,
Faridkot.
10. Sh. Wilbert Samsun, Deputy D.F.O., Amritsar
11. Sh. Daljit Singh, Deputy Divisional Officer,
Ferozepur.
The following issues were discussed in' the
meeting and after reviewing the progress made, the
following decisions were taken:-

1. Regarding common audit paras of

Debartment.

The Conservator ‘of Forest, Bist Circle, has
given the report of his circle in the meeting and its
soft éopy was also given. The Conservator of Forest,
Shiwalik, South and Ferozepur Circle, has assured
to compile this report and send it along with a soft
copy by Monday on 31-10-2010.

2. Regarding pending court cases:

Sh. M.P. Rai, I.F.S., Additional Principal Chief

| Con:serv;ator 'of Forest, Punjab told, the present

Divisional Forest Officer
SM.S. Nagar
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officials that he has sent the court case forms
through e-mail.He has received an order from the
Government to appoint the Nodal Officer as per the
orders of the Hon'ble High Court, regarding which
information has been sent through e-mail on 1-5-
2010. A meeting has been held soon by the Financial
Commissioner, Punjab. It should include those
works regarding which the order has been issued by
the court and the order has yet to be followed.

He insisted that no compromise will be tolerated
in this regard. If this information is not received by
the concerned officer, it will be reported to the
higher authorities for action against him being a
nodal officer. |

3. 166th report of P.A.C.

The complete reports of Chief Conservator of
Forest(Hills) and Plains on this subject are still
awaited and the present authorities have been asked
to send this report by Friday on 05-06-2010.

4. Evaluation of standing trees in non-forest

areas

™°* s . .
Jivisiona| Forest Officer
S.A.S. Nagar
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It has been told by Chief Conservator of Forest,
Bist Circle that there are orders of the F.C.R. on this
subject that tlﬁe evaluation of the trees is to be done
by the Forest Department.After discussion, it was
considered that the net value of standing trees,
which has been assessed by the committee under
the chairmanship of Sh. M.P. Rai, I.F.S, Ad‘ditional
Principal Chief Conservator of Forest,Punjab, should
be considered as base value for the importance of
costing standing trees in non-forest areas in a
comprehensive manner.

5. Revision of rates of compensation

It has been told by the Conservator of F‘Qrest?
Shiwalik circle that the compensation rate of price
prevalent for more and more trees, they Were issued
in 2005 and need to be revised.lt has been
suggested in the meeting that these rates should be
fixed on the basis of gross value of trees as

determined by committee of Sh. M.P. Rai, I.F.S.,
Additional Principal Chief . Conservator of

Forest,Punjab

<

JIVisional Forest Officer

S\A.S. Nagar

/)
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|2

6. Narega

Sh. M.P. Rai, I.F.S., Additional Principal Chief
Conservator of Forest, Punjab, Chandigarh gave g2

proforma in the meeting for the monitoring of the
NREGA operations being conducted and to bé
conducted and it was instructed that the
information on this proforma should be sent through
e-mail by the forest department officials.
Meeting ended with thanks and resolution.
Endst.No. 7232-38 Dated:31.05.2010
Copy of above is sent to following for
information and further action:-
1. Principal Chief Conservator of Forest, Punjab,
Chandigarh
2. Chief Conservator of Forest (Hills)/ (Plains),
Punjab, Chandigarh
3. Conservétor of Forest,
1 | : Ferozepur/BIST/Shivalik/South Circle
Sd/-
Additional Principal Chief Conservator of Forest,

Punjab, Chandigarh

Jivisional Forest Officer
>.A.S. Nagar
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sedings of the meeting held under the Chnirmunahip of
'rocqefc Jrorest Minister at: Van Clietpna Kendrn, Pallanpur distt,
" Hou™® 7.2009 for revislon of royalty rates.

Ropar ou 1. A b
A meeting was held under the Chairmanship ol Hon’ble

Forest Minister at Van Chetna Kendra, Pallanpur on 1.7.2009 lor

revision of royalty rates in which follo.wing officers were present,

1 Sh. R.C. Nayyar, IAS
[Financial Comrnissioner (Forests)
& Principal Secretary to Government of Punjab,
Department of Forests and Wildlile Freservation,

. Punjab, Chandipgarn.
% ’d_ Sh. B.C. Bala, [IFS,

Principal Chicl Consarvator of iforests,
Punjab, Chandigaxis.

Sh. M.P. Rai, Ii7g,
Addl. Principat Chict Conscrvalor of Furests (Adming,
Punjab, Chandigark.

Sh. Kuldip Singh, IFS,

-Managing Director,

Punjab State IForest Development Corporation Lid.
Punjab, Chandigarh

é.‘ ,'}‘,,jw"l'@—- ;-T-/ re ’ Y . ) -
(7 fo“I‘ZJ- Sh. Jitendra Sharma, IIFS
& f,} Chiel Conservator of [Forests (Iills),
o B Punjab, Chandigarli.
&
2 Sh. Jarnail Singh, IS
Conservator of Iforcsts,
Ii [Ferozepur Circle, Iferozepur
r Sh. R.K. Mishra, JIFS,
Conservator of IFurests (Soil CO!'ISCt'vaLio”)
Punjab, Chandigarh.
i } R %y
>l Sh. Charchil Kumar, IFFS,

Divisional FForests Officer,
Mansa.

Smt. Shailender Kaur, 1I'S
Divisional Forests Olfficer,

i Sangrur.

; [ onkl Forest Officer
o | S.A.S. M~
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A 2

cs was discugscd in the

The issuc ol revision of royalty rel
\ ! v N ol N U.’l N

- Lhe report submilled by o committee constlituted by C
ight Rai, [IFS, APCCE o

= i ! l J
pent under the Chairmanship of Sh. ML
vernit

G . 1 Tlhe overall royalty
y and cecomumend the voyalty rates in Punjub. The -4

L ~) 1 Ry
study found Lo be 5 to 7 umes

les recommended by the commitlee wete
|¢‘\ Lt\ A

(he curent royalty rates. L
l ‘ ired ¢ . the amount
The Hon’ble Minister and FCI inquired about the «

i - PSIFDC
i : ore - gelting up of Pr
of t of cvenue received by the Department belorc the s g
| i ' . - evenue during the year
2 S sy, PCCIT informed that the amount of revent

Y that given the increase

v: _ ‘
2-83 was Rs. 6.05 croves. L was observed

Cthe De ‘tment
i T ¥ : OV s of the [ cpart R
in aarket price of timber, the amadunlt ol revenue

" which is mainly from the royally received ag:din.st I.l‘1<; trecs Lransl(,l‘u,d
o ' sorporati ave imereasecd Lo the range ol Rs. 60-70
to the corporation, should have increascd :
The recommendations of the Disinvestinents Cominission,
TNational Forcst Commission and the Govermment Worlking Comuﬁn};tcc
regarding !\11‘1(:tioning of PSUs were dcliberated upon and 1t~ v\-'es
o observed that the Corporation should have been closed qnd the telling
> | ald have been done by the Department.
) ¢ MD PSFFDC stated that he caunnot take any stand in
Te regard Lo royalty rates o Le lixed by the .G.ov<‘:1'nn"xefi_ c—xcept. o go by
the resolution passed by the Board of Dircctors 1 its meeling dated
1 28W May 2009. The resolution passcd by Board ol Direclors was
p deliberated upon-and it was observed that the criterion ol [ixing the
.royalty rates in the state o'[' l—I;Lx'yana is perhaps not bascd upon any
i} c}%mc study as has been done by the state of Punjab. Once again
r f // ~MD PSFDC was asked Lo give any suggestion regarding discounting to
, the royalty rates recommencled by the Commitiee constituted 'by e
! Government to which there was no clear cul commitment from Lhe
t

Corporation through its MD. Thus there was no alternative left wilh

the Government except Lo take the following decisions:-

VISior

S.A.S. N-.

A —

al Forest ofr,
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A\
s s el Yoyalty lo be charped cd from the PSIDC for
the ycars '2007 08
~—~——————

2008- 09 and Lill the ic_application of
necw polx(_y Wlll be

h _he royally rates as applicable in
aryane . T——e— — —
\q?\a_fo;\lh_( B¢ years, From today, it would be

(l)/ TN~ ’—-"’\\.Q———-—-sy____\ﬂ, T -
@ v ol the ”LL value of various Lyp(,‘, ol tre Cs 111 ll\gu
classilicapn . = e R -

\b%lllLQUQl\ as l(‘L,()lnnK,nd(,d by the COI’I’HTHU.(,(,

100, ay _Lomimitted

headed by I\/lr M. P“\R “w sy

AN — zll :

—

The

Practice

cngagement o

ol pelting the trees cut through

labour by the PSFDC shall stop
lorthwith ip Fespect of green trees. This decision w1ll

apply unmgdlc\tdy aller the sunset Lof 1 July 2009,
\,—_

————— —

_—

|

The 'emaining standing green trees transferred to the
PSFDC would be sold by inviting tenders on “as is
where is” basis. Similarly all green trees transferred to

the Corporation in future will also be sold on “as is

where is™ basis by inviting tenders.

In case ol dead, dry & fallen trees, the same procedure,
as mentioned above waH be 1ollowu buL the ldlmgD ol

lots currently under progress as on st July 2009 niay
be completed. D'isposal ol any new de ad,

vy und fallen
trees lots would be by mvxtmg tendlers in the samce

way
“as per the procedure given above for green trees
The issuc of reserve price was " discusse - the

Q

S FeCommended ney
values as the royally rates, Ly in' view

meeting. Though the commlttec has

of increase i1
the price° of wood in the mayrjet it was decided to keep

gross values as reserve € price which are given bHplow:

-3- Jivis 1onal forest Off

. )l,-‘,\.‘.»
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| e

 —e Cloes | Girth o1l 1T—
yocien aes Girth Clqu ) Wvﬂlue )
Green " Dead / Dry
| sfeham | V| 3055 — —
; - T \\:_)2__\ 187 240
| v GO-8 — 7
! 0 NTLA&_ R B L —
| 11/‘-\_'&%&()—&*\3‘4—97- 3734
— A | 120-149 7503 | 6901
1B 150-17 = —ca46
| — o el79 ] 15180 15446
4 —r |5 __180-209 6681 23920
210 & Abovc 51045 | 45088
A
{ike 30 —5T
| “”,feLM_QWgwsm 30k
) ‘ . *“—'IL—— -_._‘9_()_ 8_9 __' _51‘;0 - “,___8()2 i
=~ ML) T 90-119 | 2245 | 1789
HA | 120-149 | 4934 | 3796
1B 150-179 |.9574 | - 7302
1A 180-209 | 11715 | 8786
L 1B 210 & Above| 14292 | 10719
Misc . V| 30-59 | 132 125
v 60-89 591 |, 495
I 90-119 2008 | 1203
R 1A 120-149 | 3548 | 2683
= | T 150-179 | 6681 | 5677
C[TTIA | 180 209 | 9920 | 6944
5- 1577|210 & Above| 16123 | 11286
/‘
Eucalyptus~-‘v [ 30-59 412
mEvE f | —50-89 | 1220
7 90-119 T "2742
- ;———-—-—"—'"—'_——-——— r
1A 120-149+ | 5754
—5 | 150-179 | 9122
— | 180-209 | 13970
IR S—
— B |210 & Above| 21759
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A2

Ghtll Cluss Groes Vl\l—lzg 7
Green Decad / Dry
e 00-597 | a0 T T 98
— 60 -89 | 397 |7 278
— ‘)0 Iw 1115 | 781
| 1?0 49 | 2247 1573
lbg_l_ﬂj” 4205 2943
o T 180-209 5354 3748
———— |20 & Above| 6502 | 4552
b}lllbdl _ \Y; _ ~___~30-59”-——‘3—O_é-—_ 715 -
_ WV |60y | 703 | 492
111 _90-119 1429 1000
1A _“W" 2985 2090
__UB | 150-179 | 4938 | 3456
__In 180-209 | 656063 46064
_ 1B 5166?/\!)0\l§3§£___i5~8771_____
Teal TV 505 [igoo | 800
W 60-89 5961 4769
I 90-119 | 12359 | o8s7
A 120-149 | 18757 15005
1B 150-179 | 30935 24748
IA 180-209 | 43113 34461
1B 210 8 Above 5)292 44234
Drels V. 30-59 :
Y 60-80
1 90-119
A 120-149 |
CuB 150-179 |
/ 1A 180-209
(B |210 & Above
Khair v 30-59
Y 60-89
11 90-119
JIA 120-149
11B 150-179
IA 180-209
T IB :@/\_bove

G
LP



—;:___C_EJ 88 VT,\].E-
Green Dead /_Dry
K T
706 494
2360 1652
3643 2550
5152 2606
5 : 2 986 6290
— —— 1210 & Above 13390 9373
f\_fl—gsquitc v \’3639 334 \ 2304
v _©0-89 171153 | . 807
W | 90119 15180 1.526
A 120 -149 174378 3065
113 109179 6168 | 4317
11807209 | 7549 o284
| 1B 1270 & Avove| 8523 5966

The sale of the lois wounld be by inviting sealed lenders
to be deposited in the office of MD: PS-I?DC and will be
opened by a Comurnittee consisting of MD PSFFIDC, one
APCCF to be nominated by PCCIF Punjab and an officer
'to be nominated by the Covcrnmcnt in the presence of
the participating bidders or their authorized agents,

whosoever rnay wish to participate.

In casce ol & complaint ugainst l'in:\'li/uLi()n ol auny
tender, the (.omplamant will have o deposit 125% of
the accepted bld amount within seven days from the
date ol opening ol lenders.  No complaint wil be

entertained without fulfilment of this conditioy,.

In case the bid amount received in the tender is less

than the reserve price on threc consecutive occasions,
>

a Committee consisting of PCCI" Punjab, MD pgyr Do

one APCCI' to .be nommatcd by pCCpr Punj: ancd

6 -3§\I€ﬂ‘6("~
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General M:-.uu-.\gcr (1), PSI?DC would review (i
llLLcn

Ssary revision as il may deem
l(,'ll ()r ll\(‘ [R)

price and make (1,

fit in the best jg e e,

As a saleguarg agguing Ay pousible illicit elling by the
contractor, V'ldcom-up]ly will be done at the site of

lelling for \vln(,h MD pgp

'ODC has been (.LLIU'IOH/JCCl to :
devise the modalitics.

10,

The terms angd a_ondmons ol Lhc tender cdocument shall
be ﬁn'\llzcd by the MD P

PCCF, Punjal.

A%

SI'DC in consultation with the

T The MD PSDIC g

achori;-cd to Sem(‘tion the conltract
alongwith tlhe rig

. P
nt to cancel any or all of the bids

without clsmgnmg any reason. For this purpose he may

take help of any of the officer

not below the rank of
Divisional Manager.

12. PSIFDC will manage its establishment / overhead cost

as well as meet the expenditure to bn incurred in

as enshrined ip the Article of
Association ol the Corporation oul of

diversilying the aCUVJUCb

() 4) l(.[
55 of the net value and the difference in
;

Y W and net value of the trees.

aincrship

1¢ salc amaount

Any Central/State Governmnent Ag gency/ (*OIPOIc\uon/
Board/ Authonty may be offered the lots, with the

1 permission of the Government, at oy aboye the reser
‘la price. rates withoul participating ip . the

process. This should be resorted to (

ve
lendering
N varest of rare

Providing P ]ie
services/ ulilities by organizations like NI‘L.*\,I;,E,IDB (0

cases) (o take care of urgency in

Jivisiondl Forest Officer
S.ALS. Nagar
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(4 In view of

1¢ uboye e il i
o Ove policy docisions regarding [¢lh
and dispos '

posal of trees, MD PSI'DC was direcled o take
necessary steps for restructuring PSI

'DC so as lo meet
s defined objectives, |

19. the above policy decisions shall be reviewed as and
when required by the Government.
. MD PSFDC was directed to implement these decisions

S with ‘mmediate effect.-

i

; The meeting ended with a vole of thanles Lo the Chair,
| :
2

* ok ok ok ok fk ko oA

by c/’/,7 -

i |\ /
| LN . | Jivisiong! F
e

PE i e Tops e b
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Government of Punjab
Department of Forests and Wildlife Conservation,
O/o Principal Chief Conservator of Forest (HOFF)
Punjab Forest Complex, Sector 68,
Ajitgarh
(Statistics Branch)

No. 6599 Dated 02-08-13

To

Managing Director,

Punijab Staie Forest Defzeio’pmen? Corporation,

Forest Complex, Sector 68,

Ajitgarh (Mohali)
Subject- Regaraing 20% ﬂ_at increase in royalty rates of trees

transferred by Punjab Forest Department to Punjab

State Forest Development (jOI‘.pdfl‘é?itiOI’J..

On dated 18—07-—20.13 ﬁnder the chairmanship of
Hon'ble Chief Secretary Punjab this decision was taken in the
meeting held regarding Additional Resources Mobilization. That
the royalty rate of trees to be transterved by the Forest

Départment to the Punjab State Developrnent Corpdgration be

.S

' Divisional

orest Officer
S.AS

N
INAEE

T

96
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~ increased by 20% f1

at. In thi
. In this regard, a proposal was sent to
the Hon'ble Forest

Minister, Punjab, which has been approved

by him. Be
. C ~ e
| ause of this, the royalty rates of all trees are
mcreased b '
Y a flat 20%. These orders will come into effect from
27th July, 2013,

It should be considered very imr)brtant.
Sd/-
Principal Chief Conservator of Forest (HOFF)
Ajitgarh (Mohali), PunJ ab

-------------------

Endost No. ...l Dated

A copy of the same is sent to the all Divisional Forest
Officer (Territorial) and all Conservator of Fofest (Territorial) for
information and further action.

| f sd/-
Principal Chief Conservator of Forest (HOFF)

Ajitgarh (Mohali), Punjab

- Divisionaj Forest ¢
S.A.S. Nagar

——
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Government of Punjab

Depart :
partment of Forest and Wildlife Preservation

(Forest Branch)
To
Prmcip_al Chief Conservator of Forest, Punjab,
Chandigarh.
Memo No. 19/20/09/7335
Chandigarh. Dated 18.08.2009.
Sub:- FCA to increase the income of the forest department.

Regarding the proposal for marking of trees and levying fees for
assessment of trees to be conducted by various departments.

Ref:- yours UO No. 555 Dated 10.06.2009.

The Governor of Punjab has decided to levy a fee of Rs 10 per
tree or pole for marking the cost of material for the marking of staff
and laborers and Rs S per tree for the technical costing of standing
trees by the 'staff of the Forest Department. .The favorable approval
| | of tlevy of feeé is éubjeét to the condition that these fees sha!ll not be‘
less than the fees charged under the Punjab Land Preservation Act
and that the income derived from these fees shall be deposited in

the Circle Revenue Head.

2. This approval is issued as per the approval of vide Finance
Department's letter No. 7/8/09-5/1182 dated 07.08.2009 .

? Joint Secretary Forest
Endors39/20/09-For-3/ Chandigarh, Ddfe

ooooooooooo

Divisional Fc:‘:xt Officer
o A Nt
O.ALO. hvagar
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